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The Agricultural Credit Stabiliza-
tion Fund has been crecated at the Ori-
ssa State Cooperative Rank level io
meet the demands for conversion of
S.T. loang into M.T. loans by those
farmer-members whose crop 1gsses
are due to natural calamities.

The State of Orissa is frequently
affected by rainfall and other calami-
ties. The majority of the affected
farmers belongs to the category® - of
small, and marginal farmers, the
Scheduled Castes and the Scheduled
Tribes, ’ cd g

The funds released by the Govern-

ment of India tq the State  under
various cooperatives schemes, are
found to be ipadequate. Hence, the
co-operative institutions which  are
the main credit disbursing agencies
to the farming community in the
State, have become very weak and

are unable to meet in full the credit
needs of the farmers. It will not be
out of place of mention here that due
to heavy rains, floods and cyclone this
year... (Time bell rings)

One minute.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Yes.

SHRI SARADA MOHANTY:...the
crops raised by the farmers have
been washed away. As they have ex-
hausted the paddy seeds, they cannot
sow once more ag their finanecial eondi-
tion is bad. The co-operative societies
cannot help them at this juncture due
to inadequacy of funds.

Hence, I urge upon the Union Gov-
ernment specially the Ministry of Ag-
riculture, to release adequate funds to

the Registrar. Co-oDerative Sacieties ‘

of the State of Orissa, and the NAB-
ARD should revitalise the co-operative
credit structure by providing adequate
share capital out of L.T.O. frunds to
poor farmers of the categories men-
tioned above.

Thank you.
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330.
‘Harassment of Fishermen belonging
to Ramcswaram by Sri Lanka Navy

SHRI V. RAJAN CHELLAPF.
(Tamil Nadu): Mr. Vice-Chairman,

- I want to raise an important issue re-

garding the problems of the fisher-
men belonging to Rameswaram, Ta-
mil Nadu. The fishermen from Ram-:
eswaram are going into the sea for
fishing, and they are being harassed
by the Sri Lankan Navy. Repeated
requests have been made by the hon.
Chief Minister of Tamil Nadu, Dr.
Puratchi, Thalaivi to find a perman-
ent Solution to this recrurring prob-
lem. However, there seems to be no
real effort on the part of the Govern-
ment of India to solve the problem
of harassment of the fishermen - of

Tamil *“Nadu in the hands of Sri
Lankan Navy.
Recently, on the 4th of August,

“THE HINDU” daily has reported that
20 fishermen from Rameswaram along

with their half a dozen mechanised
boats were take into custody
by the Sri Lankan Navy
on the plea that they

had crossed our territorial waters for
fishing. This matter has not been rep-
orted by the Sri Lankan Navy o
the Government of India and the Go-
vernment of Tamil Nada.

The fishermen were fishering
within the territorial waters, The
representation from the fishing com-
munity is that their traditional fish-
ing rights have been denied and that
they have beep regularly harassed by
the Sri Lankan Navy. Their nets' and
boats have been seized. The fishermen
community as a whole is agitated over
this recent issue.

Despite increased surveillance by
the Indian Navy and the Coast
Guards, the Sri Lankan Navy is in-
dulging in abduction of Indian fisher-
men on the plea that they have cro-
ssed the territorial waters. This  is
utterly false. On the other hand, the
Sri Lankan Navy violates the Indian
territoria] waters and abducts In-
dian fishermen from our waters to
take away the mechanised beats and
fishing nets from the Indian fisher-
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. [Shri ¥. Rajan Chellappa]

men. This has been happennig over a
nu.mper of years, and despite inter-
vention at high levels, the incidents
have not stopped. The Indian Gov-
ernment showd again take up with
Co;ombo the high-handedness gf the
Sn Lankan Navy and take steps to
immediately bring these incidents to
ha end. - Otherwise, the issue hag the
potential, of turning into a diplomatic
problem between the two. countries.
1 urge npon the Prime Miinster to
immedialely instruct the Indlian High
Commission in Colombo to take up
the issue with the Sri Lankan Gov-
ernment,

Thank youw

THE VICE-CHAIRMAN (SHRL
H. HANUMANTHAPPA): Mr., Go-
palsamy, one minute.

SHRI V.  GOPALSAMY (Tamil
Nadu); Mr. Vice-Chairman, I sought
a specific permission from the Chair.

THE VICE-CHAIRMAN (SHRL
. HANUMANTHAPPA): That is
why I called you. Association time
is one minute,

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, on this I wish to gtate that
the fishermen of Tamil Nadu are been
subjected to intolerable, murderous
assaults and attacks and humiliation
by the Sri Lankan Navy. Umpteen
times this has happened. More than
160 time the Sri Lankan Navy has
entered into our territorial waters
and attacked our fishermen, destroyed
their boats and killed many of our
fishermen and mortally wounded more
than 100 fishermen of Tami] Nadu.
In the month of March this year, on
16th, one fishing boat from Vedaran-
yam by name K ‘K. Tamil, DJC-302,
was taken by the Sri Lankan Navy.

‘ Fishermen were shot dead and thrown
into’ the sea. and the destroyed por-
tionss of the boat reached the shore.
This = was complained. Telegrams
were sent both’to the Central ~Gov-
ernment and to the State Government.
Four or five thonths have passed.
There has been no statement or res-
ponse from the Government. On 2nd
August, when T went to Vedaranyam,

[RATYA SABHA]
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pereaved memberg of those iamilie:
tuet me and gave me a represeniaLion.
Seven persons, wing died 1n the atlack
Were: hasaxkannu, Balaya, Palaniya
ndy\, Anantaavel, Subramanian...

THE VICE-CHA'RMAN (SHR
H. HANUMANTHAPPA). Don't gLv
these details here.

SHRI V. GOPALSAMY: Kuitiya
ndi and Ramachandran. )

These were the seven persons wh
had been killed by the Sri Lanka
Navy in our own territorial waters
Last year; on 25th November, durin
the Question Hour, whep 1 brougt
specific clarifications from the hon
Minister, Shri Faleiro, on what actio:
the Government of India was goin
to take to stop these murderous as
saultg' and attacks by the Sri Lanka
Navy against our fishermen in - ou
own territory, he replied on the floc
of the House that he would send
note. fo the Sri Lankan Governmen
to take 3 humaritarian apporach o
this problem. At that time I had ir
terrupted him to say if he was makin
arequest to them not to ceme into ou
territorial waters. For centurit
these fishermen have been enjoyin
these rights. Apart from that the

. are losing their right to earn the

livelihood. Their lives have bee
put in danger. I would like to kno
what action the Government has t¢
ken. What for are the Indian Nav
and naval vessels gstanding ther¢
These assaults took place right in tk
presence of the Indian Navy. The
stood there ag mute spectators. Thex
fore, with all the sincerity I make
charge that the Indian Navy with
moétive is abetting ahd encouraging t!
Sri Lanksn Navy to scare the fishe
men of Tamil Nadu. This is D
(;harge. :

THE VICE-CHAIRMAN . (SH
H. HANUMANTHAPPA): Mr. G
palsamy,... Cod .

SHRT V. GOPALSAMY: .They &
doing this to stike terror and panic
the minds of the Tamil Nady fishe
men, who are living on the sea-sho
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SHRIMATI JAYANTH] NATARA-
JAN (Tamil Nadu): Thig is very un-
fortune.

SHRI V. GOPALSAMY: With an
ulterior motive the Indian Navy isg
encouraging the Sri Lankap Navy.
Then what for is the Indian - Navy
stationed there? (Interruptions) This
‘ is,happem'ng for the last seven
months. Not once or twice...

THE VICE-CHAIRMAN (SHRL
H. HANUMANTHAPPA): Mr. Go-

palsamy, this is not the way to asso-

ciate.

SHRI V. GOPALSAMY: There is
no protection to the citizens of India.
They are being killed by the Sri Lan-
¥an Navy in our own territorial wat-
ers. What is the use of the Indian
Navy being stationed there? It is
staying there like a lame duck.

THE VICE-CHAIRMAN (SHRL
H HANUMANTHAPPA): You can-
not go on like this. Please sit down.

SHRI V. GOPALSAMY: It ig a se-
rious charge. I make a charge against
the Central Government.

THE VICE-CHAIRMAN (SHRD
H. HANUMANTHAFPPA): Yoy do
not gv on repeating the charge, You
please sit down,

.+ SHRIMATI JAYANTHI NATARA-
"JAN: He cannot attack the Chair and
eay something...

SHRI V. GOPALSAMY: I.am not
attacking the Chair. Through the
Chair, I am. (Inte-rmptmns) These
seven persons were shot dead and
there hag been no statement from the
Government. There has not been &
single statement from -the Govern-
ment. When you show serigus con-
‘cern about ‘our people getting killed in
- the border areas...(InterTuptions)

m VICE-CHATRMAN  (SHRI

H. HANUMANTHAPPA): You don’t
even listen to the bell. What is thia?
Please sit down.

(5 AUG, 1992)
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SHRI V. GOPALSAMY: I have
not completed :

THE VICE-CHAIRMAN  (SHRI

HANUMANTHAPPA): Please sit
dﬂWn You werg given time and you
have taken six minutes.

SHRL V. GOPALSAMY; The Ga-
vernment of India should come with
a statement about what happenéd to
these ﬁghermen all these seven mon-
ths. How many attacks have taken
Place? How many fishermen . have
been killed and what acton has ‘been
Government of Indla taken to pro’tect
the life of the fishermen of 'I'h.m:l
Nadju? The Government should come
with a statement. Thig is my de-~
mand, Sir.

SHRIMATI JAYANTHI NATARA-
JAN; Cutting across party lines, all.
those of us who come from the State,
and no doubt all the Members of the
House, whould have shared with Mr.
Rajan Chellappa’s =~ concern.
Mr. Vice-Chairman, Sir, sctually all
of us cutting across party lines, - all
of us who come from the State and
no doubt all the Members of .the
House would have thared with Mr.
Rajan Chellappa’s concern. I have
got that to say in one minute. ¢Be-
fore starting: that, T plate on record
my stmng objection to Mr. Gopal-
samy’s politicising the' issue. Unfor-
tunately, it has. become a habit. . . (In-
terruptions) ... -

SHRI V. GOPALSAMY: 1 am not
politicising the issue.
!

-THE VI’CMHAIRMAN ‘(SHR
H. HANUMANTHAPPA): Mr. Gop-
alsamy, I am sorry. This is pot the
way, Don't force me to stop the re-
ctmiih ot p!‘oceedings Please
sit, dhw‘b. Y§u have béen hesrd by
‘the Housé, Why are you getting
up-again?’ Tou had your sey. -

SHRIMATI JAYANTHI NATA'RA

AN Unfortunately it bas ‘heeoma a

habit of 2 il
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THE VICE-CHAIRMAN (SHRI
H. HANUMAN THAPPA) . Don’t
name him.

SHRIMATI JAYANTHI NATARA-
JAN: Okay. It has become a habit
for the hon. Member all the time
to cast aspersions against the Armed
Forces of India. It is a3 shameful alle-
gation that he made against our own

Navy. I place my strong objection
to this.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA); You , are
not expected to answer. Please  sit
down.

SHRI V. GOPALSAMY: Army is
not your personal ...{(Interruptions)

SHR] V. GOPALSAMY: How did
you permit her?

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): I permit-
ted you also.

SHRI V. GOPALSAMY: I humbly
ask you: How did you permit her to
cast asperions against me?

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): Don’t
argue with me.

SHRI V. GOPALSAMY: I did not

say anything against Mrs. Jayanthi

Natarajan.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): She js also
not saying anything against you.
Please sit down. ’

SHRI V. GOPALSAMY: She is
casting aspersions against me...{(In-
terruptions) .. .Army is not your per-
sonal. . . (Interruptions)...I will cri-
ticise them. ‘

SHRIMATI JAYANTHI NATARA-
JAN: Sir, I want to associate my-
self with what Mr, Rajan Chellappa
hag raised and not with what Mr.
Gopalsamy has said.

The problem of the Indian fisher-
men, Tamil fishermen. . . (Interrup-

tions) ..Kindly let me speak. It is a

[RAJYA SABHA])
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very impartant issue. Sir, timeand
again Members from both sides of the
House have raised thig very import-
ant question. Qur fishermen of the
Southerp Coast on the peninsula, par-
ticularly from Rameshwaram, are
constantly being taken away by the
Sri Lankan Navy. They are  being
harassed. Their things are being {a-
ken away. Their catch is being taken
away. Their boats are being taken
away. Their boats are being taken
raised this issue before this House
and brought it before the Govern-
ment of India but no action has ever
been taken against them., Though
they keep on saying that they  will
send a note to the Sri Lankan Gov-
ernment, they don’t seem to be taking
this seriously at all.

Secondly, the only thing that we de-
manded right from that time and till
now is the review of the agreement
between Indig and Sri Lanka on the
Kachchathivu Island. The whole point
turned around Kachchathivu. Our
fishermen had a traditional right to
halt at the Kachchathivy Island. By
virtue of an agreement that right was
given away to Sri Lanka. Govern-~
ment hag time and again promised to
review that agreement so that our
fisherman can go over there and use
Kachchathivu Island for fishing.

Apart from that, whatever allega-
toins Mr. Gopalsamy has made againsf
the Navy are shameful and should be
struck off from the record. They are
totally unsubstantiated.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): Mr. Syed
Sibtey Razi... (Interruptions) . . .N_o,
Mr. Narayanasamy. We are unani-
mous on that point. Please sit
down. Government should take note
of it and act. We are all unanimous
on that. T have given the floor to

"Mr. Syed Sibtey Razi.

SHRI V. NARAYANASAMY: I
seek your permission.
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THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): Mr. Nara-
yanasamy, I said no.

SHRI V. NARAYANASAMY: 1
seek your permission. ’

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): I have gi-
ven the floor to Mr. Syed Sibtey
Razi- '

SHRI V. NARAYANASAMY: By
thig time, I would have completed my
submission.

THE VICE-CHAIRMAN
H. HANUMANTHAPPA):
don’t argue.

(SHRI
Please

SHRI V. NARAYANASAMY: In
one sentence, 1 will complete.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): 1 am not
permitting you. -

SHRI V. NARAYANASAMY: I
seek your permission.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): Please cO-
operate with the Chair.

SHRI V. NARAYANASAMY: This
ig a matter with which we aTe all
concerned.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): 1 added
from the Chair that this is a matter
which the Gevernment should take
note of.

SHRI V. NARAYANASAMY: 1 am
requesting you to permit me only
for half-a-minute.

SHRI SUKOMAL SEN (West Ben-
al). Sir, let us move to the other
subject. .. (Interruptions) . ..

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): If the hori.
Members do not cooperate with the

[5 AUG. 1992]
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Chair what can I do? I also become

a party io wasting the time of the
House. . . (Interruptions) .. . It

is a
moot question. Mr. Sen, when Mem-
bers rise from this sidé, sometimes

you feel that it is a waste of time.
When some Members rise from  that
side also. .. (Interruptions) ... This
a question which every Member
should think of. What can the Chair
do 'whcn Members do not ecooperate?
t i3 a wasta 0of time. The Chsir
also becomes a party tg wasting the
time of the House... (Interruptions)

..Mr. Narayanasamy, please.., (In-

terruptions) ...It is agreed... (Inter-
ruptions) ...

is

SHRI V. NARAYANASAMY: Our
Indian fishermen are not only taken
away by the Sri Lankan Navy but by
the LTTE men also. Therefore, I
would like to know from the Govern-
ment whether they are going to keep
a vigilance on the coastal area to pre-
vent the LTTE people from coming

and taking away our fishermen.

SHRI S. VIDUTHALAI VIRUM-
BI:*

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): Nothing

will go on record. It is very unfortu-
nate. Hon. Members are not coopera-
ting with the Chair in conducting the
House.

SHRI SUNDER SINGH BHAN-
DARI (Rajasthan): Due time should
be given to the respective parties
without giving more weightage to
the ruling party. If that is adopted,
perhaps all Members would like fto
cooperate.

*Not recorded.
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THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): Bhandari-
ji, the ATADMK Members referred to
the matter. Some DMK - Members
wanted to speak. Some Congress
Members also wanted to speak, I stop~
ped the second row of the Congress
seeing hands from the DMK. It is
an issue where the Chair also added
its weight. That is why I said if hon.
Members do not cooperate in running
the House. .. (Interruptions) .

SHRI V. GOPALSAMY: We are
here to cooperate with the Chair. We
have been fair.

THE VICE-CHAIRMAN (SHRI
H. HANUMANTHAPPA): ..It .is
very difficult to run the House.
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